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{b) In the past few years, the cons-
truction of bio-gas plants has been as
under:—

Year No. of plant

1974-75 - . . . . 10710
1975-76 - - . . . 14322

1976-77 14228
1977-78 16261
1978-79 14756
1979-80 15506

——r—

(c) and (d). Yes, Sir. The propos.
ed project on Bio-Gas Developmeat is
intended to be an attempt for seiting
up of larger number of bio-gag planis
in the country.
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Levy sugar

1124, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI~
CULTURE be pleased to state:

(a) the consumption ang quota of
levy sugar allotted by the Central
Government each State from various
sugar factories from January to June,
1981 (month.wise);

(b) whethe, most of the State Gov-
ernments have not been lifting their
regular monthly levy sugar quota
from April to July, 1981 if so, which
are the States afid the quantity of
levy sugar lifted by each State against
their allotment (month-wise);

(¢) whether some States particular.
ly Rajasthan and Madhya Pradesh
have appointed private agencies as
their Transporting Agentg to lift levy
sugar from sugar millg to State;

(d) whether these private agencies
have been lifting sugay levy quota
after two op three months; if so, the
reasong therefor;

(e) what action Government have
taken in this regard; and

(f) the steps Government have
taken to check blackmarketing in the
supply of levy sugar and to ensure its
availability immediately to the fair
price shops for supply to the consu-
mers?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA.
THAN): (a) A statement showing
the monthly levy sugar quotas of the
States for supply by the factories is
attached. Actual consumption figures
are not available,

(b) In respect of 12 Stateg ond
Union Territories, namely, Assam,
Bihar, Madhya Pradesh, Meghalaya,
Mizoram Orissa West Bengal, Chandi.
garh (U.T)  Delhi, Jammu and
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Kashmir, Arunachal Pradesh and An-
damans, the lifting of levy sugar
from the sugap factories is arranged
by the Food Corporation of India, The
remaining 19 States/Union Territories
arrange the lifting of levy sugar them-
selves, Figures of month-wise lifting
from factories by each of these States
against their monthly quotas are not
available. However, ag against Lhe
total allocation of 26.90 lakh tonnes of
levy sugar made to them during the
period from mid-December, 1979 to
July, 1981, the quantity lifted by them
was about 26.80 lakh tonnes during
the same period, leaving an unlifted
balance of only about 10,000 fonnes.

(cy to (e). The Rajasthan Govern-
ment have appointed private agencies
as transport agents to lift levy sugar
but have denied that the gugar g1ota
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is lifted by them after two or three
months. The position in respect of the
other States is being ascertained froin
the respective State Governments,

(f) The steps taken by Goverament
are, (i) impressing upon the Stale
Governments the need for a strict en-
forcement of the stock holding limits
fixed for sugar dealers and of other
statutory control measures to check
speculative hoarding, black-marketzer.
ing, profteering and smuggling of
sugar; (ii) stream-lining of the 21~
rangements for lifting and proper Adis-~
tribution of levy sugar to plug all loop.
holeg and eliminate chances of hoard-
ing, etc,; and (iii) tightening of the
existing procedures regulating the in-
ter-State movement of sugary on trade
account,

Statement

Statement showing State-wise monthly levy sugar quotas of the States

S. No,

2 Assam . . .

3 Mizoram . .

4 Bihar . .

5 Gujarat . . .

6 Haryana .

7 Himachal Pradesh . .
8 Jammu & Kashmir

9 Kerala - . .

10 Madhya Pradesh . .
11 Maharashtra . . .

1z Karnataka . . . .
13 Nagaland . . B
14 Orisa . . .
15 Punjab . . . .

16 Rajasthan . . . .

State/Union Territory
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Monthly levy suzar quota

_________ 3
. . . . 20882
. . . . 7541
. . . . 171
. . . . 26929

. . . 14031

. . . 40916
. . . . 1588
. . . . 2250

. . . 10495
. . . . 20825
< e e 24743
. . . . 14215
. . . . 140
. . . . 10723
. . . . 6564
. ' . . 12757
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17 Tamil Nadw . . .

18 Uttar Pradesh . . .
19 West Bengal

20 Andaman & Nicobar .
21 Chandigarh . . .
22 Dadra & Nagar Haveli .
23 Delhi . . . .

24 Goa, Daman & Diu . .
25 Lakshdweep . . .
26 Manipur . . . .
27 Meghalaya . . .
28 Arunachal Pradesh . .
29 Pondicherry .

g0 Tripura . .

gr  Sikkim . . . .

Total . . . .

. . . . 19783
. . . 41761
. . . 21994

' . . . 243
. . 36

. . . . 5304
. . . 470

. . . . 65
. . - . 524
. . . . 493
. . . . 228
. . . . 230
. . . . 759

107 5

. . . . 2711575

Pilferage of grains

1127. SHRI HARINATH MISHRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it i a fact that there
is large scale pilferage of grain in the
godowns of FCI (Food Corporation of
India);

(b) if so, the cases detected durirg
1981.82;

(c) whether Government propose to
institute an inquiry into working cf
FCI; and

(d) if not, the reasonsg and justifi-
cation thereof?

THE MINISTER OF STATE IN
THE MINISTRIEs OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V, SWAMINA-
THAN): (a) and (b). Occasional
cases of pilferage, theft ete., of food-
grains from the godows of the Food
Corporation of India have been report.-
ed which, considering the vast storage

net-work, may not be large, Accord-
ing to the reports received at the
Headquarters of the Food Corporation
of India six caseg of theft/pilferage
of foodgraing worth about Rs. 19,665!-
were detected during April, 1881 to
June 1981 in the godowns of the Cor-
poration all over the country.

(c) ang (d). The Governmenl and
the management of the Corporation
keep the working of the Corporation
under constant review in order to
bring about improvements. The Com-
mittee on Public Undertakings of the
Parliament has also examined its func.
tioning during this year, No further
Inquiry seems necessary.

Home delivery system by DMS

1128. SHRI SANAT KUMAR MAN-
DAL: Wil] the Minister of AGRICUL.
TURE be pleased to state:

(a) whether the Home Delivery
System has been recently modjfied by-





